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Han'ble Shrx A.V,Haridasan,
- Han’ble Shri RoKe Ahuo;a

o Smt. Dharam Wati

W/o Shri Nihal Singh :

 HuoNo,85-A/5 Mohammad Pur
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By ms. Pankaj amvE%a, Adw.)
Versus

1. The Director of Education
0ld Sectt,
Delhi, !

The Dy. Director of Education
“Distt, East Rani Garden
DELHI,

The Principal

Govt, Girls Sr. Sec, Schncl
Shankar Nagar

BELHI

(By Shri Ajesh Luthra, proxy of Ms, 3y0tsna fk'

Kaushlk Advocate)

O R DE R(Gral)

“Hon?'ble Shri A.,V,Haridasan, Vieésﬂhaif@éﬁ(g) -

The letter written by the appiicant ta the
[’Han’ble Chairman of this Tribunal has been trsated as
'ansriglnal Appllcatlon. The grzevance of the agplinaﬁt
is that while she has been worklng as Bamest:c—ScieMea'
Helper on Parb-tlma basxs in the Govt. Glrls Sr. Seﬁ.
School, she is not bezng considezed fer regularisat

to GrQUp ! post and that the enhanced remmneratll o
_of Part-time workers fmnﬁs.dﬁ% tu;;&s.ggaf;. is
:'hat ;st Séenrpaid io heri the amplicéﬁttsqughtfa‘ﬂ/:eé
to tﬁs resé@hdehts to payrherthe‘mihiﬁgmwa§§s g35 §§§

"onbéﬁﬂinimum Waésé‘&Ct w‘é.f.’§.8.1993.‘”
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{ReKe¢ AH (A.V. HAFIDASAN)
(///@Egggaéﬁ)””///’ VICE-CHAIGMA&(J)
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2. Notices have sent to the r93pondents,'Ms.Jydtsna

Kaushik, counsel for the respondents has filedé reply

to which the applicant has also filed rejeoinder, wé havse

heard ﬁhe counsel for the applicantvand Shri Ajesh Laﬁhra,

prbxy counsel of Ms,Jyotsna Kaushik, counsel fcr the

respondents and we have carefuliy perused the materials

placed on the file as alsq the file produced for our

perusal by the learned counsel for the respondents

regarding the appointment and the continuance of the

applicant as a Part-time Domestic Science Helper. The
D {meM}%

case of the applicant is that the applicant is work ing

as a Part-time Domestic Science Helper ai? is being paid

N

wages under the Puplls Fund and the Govt. is nothzng to do
Dl/‘.&/‘x{;

with this fund ame~t has aiso not disputed in the regelnder,

The file produced Fo? our perUSal by the respondents shouws
|5 22n

that an approval hadﬁgfﬁgn by the Dy. Director to engage

the applicant as a Part-time Domestice Science Helper on

daily basgis out of the Pupils Fund, The Pupils Fund &= not

being a Government Fund, the applicant cannot be considered

a person who is discharging any duties in relation to the ’Zﬂfﬁ%*“

Delhi Administration, but only for the benefit of the
Studentsfshe has besn appointed and paid hex wages from

the Pupils Fund, In the circumstances, we find that

we have no jurisdiction to deal with the issue involved in thi

case, Hence, the application is re jected for want of jurisﬁiﬂtisn,,3i

msking it clear that the applicant may approach thh*bﬁ&

appropriste forum for t4#& appropriste relief, No costs,

ey~

L,/\/ \a’u

———?;/ui ff’




